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GOVERNMENT OF ODISHA
FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

No.FE-Drv-FLD-o1o 6-2on- AhlSl tFE&cc, Date
10F (Cons) 80/2024

From
Sri Lingaraj Otta
OSD-cum-Special Secretary to Government

To
The Deputy Director General of Forests (Central),
Government of lndia, N,4oEF&CC,

Regional Office, A,./3, Chandrasekharpur,
Bhubaneswar-751023.

Sub: Proposal for diversion of 4.519 ha of forest land for construction of proposed Rail
Corridor in village Kadei under Tangi Choudwar Tahasil of Cuttack District in
Cuttack Forest Division by t\.4is lvly Home lndustries Pvt. Ltd.
(Proposal No.FP/OR/ RAIL/438606/2023, SW No.SW13B310/2023
dt.07.08.2023)

Ref: Online EDS dated 2'1.12.2023 ot col,l\.4oEF&CC. RO, Bhubaneswar.

Sr

With reference to the captioned subject, I am directed to send herewith the
compliance to the EDS d1d.21.12.2023 raised by MoEF&CC, RO, Bhubaneswar for kind
information and necessary action.

EDS Point No.f: ,n the Tangi-Choudwar area there is movement of elephant and
human wildlife conflict is reported, This railway line will further frugment the habitat
in the area. Since this is not public utility project why the project was
recommended. The comments of CWLW, Odish may be furnished.

Compliance: ln compliance to the above mentioned observation, as reported by the
Principal CCF (FD&NO, FC Act), O/o the PCCF & HoFF, Odisha vide his t\,4emo No.13925
dtd.16.07.2024 (copy enclosed), the Principal CCF (Witdtife) & Chief Witdtife Warden,
Odisha has given his comment vide Memo No.7786 dtd.'11.07.2024 along with its
enclosures, whjch is enclosed with the aforesaid Memo of lhe PCCF (FD&NO, FC Act).

The PCCF (WL) & CWLW, Odisha in his aforesaid Memo had informed that the
DFO, Cuttack Forest Division vide letter dtd.23.04.2024 reported that the proposed area
for construction of Rail corridor is frequently visited by wjld elephants throughout the year.
He has also reported that compassionate payment for c.op & house damage due to wild
elephant in adjoining villages is being made for the period from 2019-20 to 2023-24. He
had submitted map showing elephant movement and crop/ house damage within 03 Km
radius of the proposed rail corridor, The DFO, Cuttack Forest Division vide
Memo dtd.06.07.2024 had further reported that construction of rail co.ridor may pose
threat for movement of elephants due to fragmentation of their habitat which may
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aggravate Human-Elephant lnterface. So, he has suggested alternatives to prevent

fragmentation of habitat of elephants. Out of three alternatives suggested by DFO, Cuttack

Forest Division vide his l\y'emo dtd.O6.07.2024, the PCCF (WL) & CWLW, Odisha has
opined that the Option-l i.e. sharing of existing railway link of M/s Dalmia Cement Ltd is
the best alternative to facilitate transportation by Mis [,4y Home lndustries as well as
prevent fragmentation of habitat and Human-Elephant Conflict. Failing which, there will be

only railway lines and no elephants in the area in future.

ln the meantime, Sr. President (Projects & Development), lvly Home lndustries Pvt

Ltd. vide letter d1d.19.07.2024 (copy enclosed) has submitted thatlndian Railways
including East Coast Railways has introduced a full-fledged system called lntrusion Device
System (lDS) to protect elephants and other wildlife for track crossing. The system has
already working on the Chennai-Howrah mainline which also includes Kapilash-Byree

section. This will definitely mitigate the apprehension for elephant protection and

requested this Department to finalize and execute rail line project to start simultaneously
the main construction activities of cement grinding unit after incorporating necessary Site
Specific Wildlife Management Plan to adopt suitable Eco-friendly measures and

interventions to mitigate impacts of upcoming Linear infrastructure on Wildlife to safeguard
the Wildlife Protection Act. The views of the PCCF (WL) & CWLW, Odisha on the

representation of the User Agency was sought for. The PCCF (WL) & CWLW, Odisha had

opined that it will be clear from the map showing the location of the elephant movement as

per data of IWLMS., the railway line will bifurcate the elephant corridor leading to more

human wildlife conflict. The report also mentions about presence of good no. of elephants

along the corridor and 20 instances of damaged between 2019-20 lo 2023-24 in and
around the rail corridor. Thus, he stated to consider the views of the Chief Wildlife Warden

vide his Letter No.7786 dtd.11.07.2024 in disposing the representation ofMy Home

lndustries Private Ltd.

The project was discussed in the 53rd State Project l\,4onitoring Group (SPMG)

meeting held under the chairmanship of Chief Secretary on 06.08.2024 at 3:00

PiVl wherein it was decided that a separate meeting to be held at the level of PCCF

(Nodal) with concerned DFO and work out a mitigation plan within 15 days (copy of the

N,4inutes of the 53rd SPMG is enclosed).

The Sr. President (Projects & Development), l\,4y Home lndustries Pvt Ltd. vide

letter dtd.13.08.2024 (copy enclosed) had proposed some mitigation measures to be

adopted for rail connectivity to their proposed 2x'1.5 MTPA cement grinding unit at village

Byree under Darpan Tahasil of Jajpur District and requested to finalize and permit

execution of eco-railway approved rail line project after incorporating necessary Site

Specific Wildtife lvlanagement Plan to adopt suitable Eco-friendly measures and

interventions to mitigate impacts of upcoming Linear infrastructure on Wildlife to safeguard

the Wildlife Protection Act.

As per the decis;on taken in the 53rd SPI\,4G meeting held on 06.08.2024 under the

Chairmanship of the Chief Secretary, a meeting to settle the forest & wildlife issues for

processing the forest diversion proposl for construction of Rail Corridor by N,4y Home

lndustries Pvt. Ltd was held on 16.08.2024 at 11.00 AM through VC mode under the

Chairmanship of PCCF, Forest Diversion & Nodal Officer, FC Act who was also the PCCF
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(WL) & CWLW, Odisha. The meeting was attended by the Principal Secretary, lndustries
Department, l\,lD, IDCO, OsD-cum-Special Secretary, FE&CC Department and DFO,
Cuttack Forest Division. ln the meeting, the PCCF (WL) & CWLW, Odisha highlighted that
the proposed area for construction of rail corridor is frequently visited by wild elephants.
The Principal Secretary to Government, lndustries Department informed that l\y'y Home
Cement lndustries has been invited to set up a cement plant at Kalinga Nagar where land

had been allocated. However, in view of non-availability of railway line to the said land, the
plant had to be relocated at Byree on the borders of Cuttack-Jajur district. He also
intimated that there is another Cement plant namely M/s OCL for which a railway line has
already been set up after obtaining necessary clearance. While it was discussed to utilise
OCL railway line for the new cement plant of My Home lndustries, the required NOC from
the company could not be obtained. The Principal Secretary to Government, lndustries
Department requested the PCCF (WL) & CWLW, Odisha to relook their decision and
recommend the diversion proposal by incorporating necessary mitigation measures. lt was
declded that a report from the lndustries Department may be obtained in this regard and
Govt. inslruction may be communicated to the PCCF (WL) & CWLW, Odisha to relook
their decision on the matter.

The views of the lndustries Department with respect to the forest clearance of 4.5'lg
ha of land in favour of My Home lndustries was obtained vide UOI Note d1d.04.09.2024

(copy enclosed). ln the said correspondence of the lndustries Department, the Principal
Secretary to Government, lndustries Department had furnished justificalion for locating the
prolect in the proposed site and requested that necessary forest clearance may please be

expedited for the upcoming railway line incorporating necessary mitigation plan so as to
minimize any chances of likely obstruction to wildlife in the area.

After obtaining necessary Govt. approval, the PCCF (WL) & CWLW, Odisha was
requested to relook their decision and recommend the proposal by incorporating
appropriate mitigation measures if feasible.

When the matter stood thus, the Chief Conservator of Forests (WL-ll), O/o the
PCCF (WL) & CWLW, Odisha vide letter No.14440 d1d.28.11.2024 addressed to the User
Agency with copy to this Department vide next l\,4emo of even date has conveyed the
approval of the PCCF (WL) & CWLW, Odisha for the Site Specific Wildlife Conservation
Plan at a total financial outlay of Rs.413.97 Lakh only as per the details of activities
mentioned in the plan. A copy of the N,4emo No.14441 dtd.2B.'l 1 .2024 of Chief Conservator
of Forests (WL-ll), O/o the PCCF (WL) & CWLW, Odisha along with the approved
SSWLCP (Eco-Friendly l\,4easures to lvlitigate lmpacts of Linear lnfrastructure on Wildlife
for Proposed Rail Corridor in village Kadei under Tangi-Choudwar Tahasil, Cuttack,
Odisha from Shri Jhadeswar PH Station to proposed Cement grinding unit in village Byree
under Darpan Tahasil, Jajpur, Odisha over a distance of 1.7 Km of N,4/s [,4y Home
lndustries Pvt. Ltd.) received with the l\,4emo are enclosed herewith for kind consideration.

ln the matter the Chief Wildlile Warden, Odisha has stated that DFO, Cuttack
Division has submitted the Site-Specific Wildlife Conservat on Plan for the project which
has been approved by the PCCF (WL) & CWLW, Odisha and proposal is submitted for
necessary consideration.

EDS Point No.2: fr,e Stafe Goyf- reported IPICOL has recommended 80.61 Acre of
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land for setting of a Cement grinding Unit which includes key plant activities along
with in plant railway yard. Howeyer, the Slate Goyt has not informed whether forest
land is involved in 80.61 Acre of land? lf involved the reason for submitting separate
proposal for construction of instant railway line proposal may be asked from State
Govt.

Compliance: The PCCF (FD&NO, FC Act) has submitted necessary compliance on the
above EDS vide l\y'emo No.13925 dtd.16.07.2024 addressed to this Department. The copy
of the aforesaid l\,4emo of the PCCF (FD&NO, FC Act) is submitted herewith for kind
consideration of the compliance.

EDS Point No.3: As per DSS, a metalled road (0.15 ha) and Agricultural
encroachments are observed and 0.14 ha (Approximately) of area is falling under
pond over the CA patch. This may be cla fied by the State Govt. in view of the
suitability of CA land and encroachment free land.

EDS Point No.4: Ihe distance of CA patch from the nearest PF/RF has not been
informed by the Stale Govt.

Compliance: The PCCF (FD&NO, FC Act) has submitted necessary compliance on the
above EDS vide lvemo No.13925 dtd.'16.07.2024 addressed to this Department. The copy
of the aforesaid Memo of the PCCF (FD&NO, FC Act) is submitted herewith for kind

consideration of the compliance.

Yours faithfully,

Encl: as above. *ln|'4 ..n,1

OSD-cum-Special Secretary to Government

l\,4emo No AbUA. /FE&cc, Date 30,[]'
Copy fonvarded to the Special Secretary to Government, lndustries Department for

information and necessary action with reference to his UOI No.40ilnd dtd.04.09.2024.
d"r4r4.,.e

OSD-cum-Special Secretary to Government

Memo No At) ].53 / FE&cc, Date 30,14.2
Copy forwarded to the Principal Chief Conservator of Forests & HoFF, Odisha/

Addl. Principal Chief Conservator of Forests (Wildlife) & Chief Wildlife Warden, Odisha/
Addl. Principal Chief Conservator of Forests (FD&NO, FC Act), O/o the PCCF & HoFF,

Odisha for information and necessary action. 
*rlr,.,)_,

OSD-cum-Special Secretary to Government

l\,4emo No olb l9t4 /FE&cc. Date 30 'l L'
Copy forwarded to the Commerce & Transport (Transport) Departmenu Revenue &

Disaster Management Department/ Steel & lvlines Departmenv Director, Environment-

u

L
I

Compliance: The PCCF (FD&NO, FC Act) has submitted necessary compliance on the
above EDS vide l\jlemo No.13925 dtd.16.07.2024 addressed to this Department. The copy
of the aforesaid l\4emo of the PCCF (FD&NO, FC Act) is submitted herewith for kind

consideration of the compliance.
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cum-Special Secretary to Government, FE&CC Departmenv lvlember Secretary, State
Pollution Control Board, Odisha/ Collector, Cuttack for information and necessary action.

oSD-cum-Special Secre()fii to Government

Copy forwarded to the Regional Chief Conservator of Forests, Angul Circle/
Divisional Forest Officer, Cuttack Forest Division for information and necessary action.

b*tA.''-:.
OSD-cum-Special Secretary to Government

r'teno No. 2hl5b FE&cc. oate 30'l2.LV
copy forwarded to the Deputy Gene-rat wanagffiects, l\4/s My Home lndustries

I\.4emo 5 Fracc, Date A,l2'

Pvt. Ltd.,9th Floor, Block-3, [.4y Home Hub, l\.4adhapur, Hyderabad, Telangana-5OOO81 for
information and necessary action.

h'1''l'u'
OSD-cum-Special Secretary to Government

Ef"-#iE
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Government of India

Ministry of Environment, Forest & Climate Change

Regional Office, Bhubaneswar, Odisha

Online Proposal No.: FP/OR/RAIL/438606/2023 Dated: 24/01/2025

To,

The Addl. Chief Secretary,
Forest, Environment & CC Deptt.,               
Government of Odisha,
Bhubaneswar – 751 001

Subject: Diversion of 4.519 ha of forest land for construction of proposed Rail Corridor in village Kadei under 
Tangi Choudwar Tahasil of Cuttack District in Cuttack Forest Division by M/s My Home Industries 
Pvt. Ltd.

Sir/Madam,
           I am directed to refer to State Govt. letter No.FE-DIV-FLD-0106-2023-25213/FE&CC dated 
05.12.2023, No.26151/FE&CC dated 30.12.2024, No.2072/FE&CC dated 21.01.2025 and Online 
Proposal No.FP/OR/RAIL/438606/2023 on the above mentioned subject seeking prior approval of the 
Ministry of Environment, Forest & Climate Change  under Section 2 of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980.
 
2.         After due consideration of the proposal of the State Government, the Ministry of Environment, 
Forest & Climate Change hereby conveys ‘Stage-I/in-principle’ approval for diversion of 4.519 ha of 
forest land for construction of proposed Rail Corridor in village Kadei under Tangi Choudwar Tahasil 
of Cuttack District in Cuttack Forest Division by M/s My Home Industries Pvt. Ltd., subject to the 
fulfillment of the following conditions.

1. General Conditions

S. No Conditions

1.1 The legal status of forest land proposed for diversion shall remain unchanged.

The user agency shall transfer online, the Net Present Value (NPV) of  4.519  ha forest land being 
diverted under this proposal, as per the Orders of Hon’ble Supreme Court of India dated 
28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No.202/1995 and the guidelines 
issued by this Ministry vide its letter No.5-3/2011-FC (Vol-I) dated 06.01.2022, and  22.03.2022. 

1.2
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S. No Conditions

The requisite funds shall be transferred through online portal in CAMPA account of the State 
concerned.

1.3

The non forest land of 4.654 ha identified in village Chhotapadagon under Tangi Choudwar Tahasil 
of Cuttack District under Cuttack Forest Division for raising compensatory afforestation shall be 
transferred and mutated in the name of Forest Department and notified as RF/PF prior to Stage-II 
approval.

1.4

The user agency shall transfer the cost of raising and maintaining the CA/Addl. CA at the current 
wage rate in consultation with State Forest Department in the account of CAMPA of the concerned 
State through online portal. The Scheme may include appropriate provision for anticipated cost 
increase for works scheduled for subsequent years.

1.5

Compensatory afforestation shall be raised over 4.654 ha identified in village Chhotapadagon under 
Tangi Choudwar Tahasil of Cuttack District under Cuttack Forest Division within two years from 
the date of Stage-II Clearance and maintained thereafter by the State Forest Department as per 
approved plan/scheme and maintained thereafter, at the cost of user agency. 

1.6

Addl. Compensatory afforestation shall be raised over 5.2 ha of degraded forest land identified in 
Kaliamba PRF of Dalijoda Range under Cuttack Forest Division within two years from the date of 
Stage-II Clearance and maintained thereafter by the State Forest Department as per approved 
plan/scheme and maintained thereafter, at the cost of user agency. 

1.7

The species to be planted in the CA scheme shall be of native species of the area. At least 18 month 
old seedlings should be planted.  Intensive monitoring of the plantation needs to be done and 
documented using Geo tagging so that the increase of canopy density and survival and growth of 
plantation can be evaluated at regular intervals.

1.8

A Site Specific Wildlife Conservation Plan shall be prepared and duly approved by Chief Wildlife 
Warden, Odisha shall be implemented at project cost. The fund for implementation of Site Specific 
Wildlife Conservation shall be deposited by the user agency after duly vetted  by Regional Office, 
MoEF&CC, Bhubaneswar.

1.9
At the time of payment of Net Present Value (NPV) at the then prevailing rate, the user agency shall 
furnish an undertaking to pay the additional amount of NPV, if so determined, as per the final 
decision of the Hon’ble Supreme Court of India.

1.10
The KML files of the area to be diverted and the CA areas shall be uploaded on the e-Green watch 
portal with all requisite details before issuing working permission towards linear projects or 
submitting compliance report for seeking Stage-II approval, as the case may be.

1.11
All the funds received from the user agency under the project shall be transferred/ deposited in 
CAMPA account only through e-portal (https://parivesh.nic.in/). Amount deposited through other 
mode will not be accepted as compliance of the Stage-I clearance.

1.12
The compliance report of the Stage-I approval shall be uploaded on e-portal (https://parivesh.nic.in/
).

1.13
The complete compliance of the FRA, 2006 shall be ensured by way of prescribed certificate from 
the concerned District Collector.
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S. No Conditions

1.14
The boundary of the proposed forest land for diversion, shall be demarcated on ground at the project 
cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with its serial 
number, distance from pillar to pillar and GPS co-ordinates.

1.15
The user agency shall obtain Environment Clearance as per the provisions of the Environmental 
(Protection) Act, 1986, if applicable.

1.16
Speed regulating signage will be erected along the railway line at regular intervals in Protected 
Areas/Forest Areas.

1.17

The State Govt. shall ensure controlled speed limit of 20 Km/Hr, if the trains passing through the 
forest portion to enable the trains drivers to react to the sudden appearance of the wild animals on 
the track. As and when required speed of train shall be regulated in consultation with CWLWL of 
the State Govt. There should be regular communication with the local forest department to know the 
presence/movement of elephant near the track.

1.18
The designing of culverts/bridges, if any over the natural streams/rivers/canals should be done in 
such a manner that it does not hamper the natural course of water, does not give rise to water 
logging, and also does not hamper movement of wild animals including elephant.

1.19
The reclamation of quarry, if any, should be done under the supervision of the State Forest 
Department. The quarry shall be reclaimed and afforested completely before the project is closed.

1.20
The user agency shall take up Avenue Plantation on either side of alignment of the track at its own 
cost in consultation with the DFO.

1.21
The user agency shall explore the possibility of successful transplantation of maximum number of 
trees identified to be felled and shall ensure that any tree felling shall be done only when it is 
unavoidable and that too under strict supervision of the State Forest Department.

1.22
No labour camp shall be established on the forest land and the user agency shall provide fuels 
preferably alternate fuels to the labourers and the staff working at the site so as to avoid any damage 
and pressure on the nearby forest areas.

1.23
No additional or new path will be constructed inside the forest area for any activity related to the 
project work. 

1.24
The user agency while executing works, shall not fell any tree or damage forest growth in the 
surrounding forest area in any manner.

1.25
The layout plan of the proposed forest land shall not be changed without the prior approval of 
Ministry of Environment, Forest & Climate Change.

1.26 The forest land shall not be used for any purpose other than that specified in the proposal.

1.27
The forest land proposed to be diverted shall under no circumstances be transferred to any other 
user agency, department or person without the prior approval of Ministry of Environment, Forest & 
Climate Change.
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S. No Conditions

1.28 No damage to the flora and fauna of the adjoining area shall be caused.

1.29
The concerned Divisional Forest Officer, will monitor and take necessary mitigative measures to 
ensure that there is no adverse impact on the forests in the surrounding area.

1.30
The user agency shall submit annual self monitoring report on compliance of stipulated conditions
to the Nodal Officer (FCA) of the State and concerned Regional Office of this Ministry by the end 
of March every year.

1.31
Any other conditions that the Ministry of Environment, Forests & Climate Change may impose 
from time to time in the interest of afforestation, conservation and management of flora and fauna in 
the area, shall be complied by the user agency.

1.32
The State Govt. and  user agency shall ensure compliance to provisions of the all Acts, Rules, 
Regulations, Guidelines, NGT Order (s) & Hon’ble Court Order (s) pertaining to this project, if any, 
for the time being in force, as applicable to the project.

1.33

Violation of any of these conditions will amount to violation of Van (Sanrakshan Evam 
Samvardhan) Adhiniyam, 1980  and action would be taken as prescribed in Para 1.16 of 
Consolidated Guidelines and Clarification issued under Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 2023 vide Ministry’s letter dated 
29.12.2023.

2. Standard conditions

3. Specific Conditions

3.        After receipt of the report on compliance to the conditions stipulated above, from the State Government of Odisha, 
final/Stage-II approval for diversion of the said forest land under Section 2 of Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980 will be issued by this Ministry. Transfer of forest land to user agency should not be effected by the State 
Government of Odisha till final/Stage-II approval for its diversion is issued by the Ministry of Environment, Forest & 
Climate Change.
4.        “The State Govt. or a Senior Office not below the Rank of a Divisional Forest Officer, having jurisdiction over the 
forest land proposed to be diverted, duly authorized in this behalf by the State Govt. can pass an order for tree cutting and 
commencement of work of a linear project in forest land for a period of one year (“working permission” means 
permission granted to linear project before final approval to mobilize the resources to commence the preliminary project 
work other than black topping, concretization, laying of railway tracks, charging of transmission lines, etc.). Such order 
shall be passed only after full realization of funds for compensatory afforestation, Net Present Value (NPV), Wildlife 
conservation Plan, plantation of dwarf species of medicinal plants, and all other compensatory levies, specified in the 
Stage-I (in-principle) approval from the User Agency, and where ever applicable, transfer and mutation of non-
forest/revenue forest land in favour of State Forest Department, declaration of PF/RF and compliance of other statues 
including ST&OTFD (Recognition of Forest Rights) Act, 2006” as stipulated in Para 11.1 of Chapter-11 of Consolidated 
Guidelines and Clarification issued under Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 and Van (Sanrakshan 
Evam Samvardhan) Rules, 2023 vide Ministry’s letter dated 29.12.2023.

Copy To
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1.      The Inspector General of Forests (ROHQ), Ministry of Environment, Forest & Climate Change, Indira Paryavaran 
Bhawan, Jor Bagh Road, Aliganj, New Delhi – 110003.
2.  The PCCF & Nodal Officer (FCA), Forest Department, Govt. of Odisha, Aranya Bhawan, Chandrasekharpur, 
Bhubaneswar-751023.
3.      The Deputy General Manager (Projects), M/s My Home Industries Pvt. Ltd., 9th Floor, Block-3, My Home Hub, 
Madhapur, Hyderbad-500081, Telangana.

Your's faithfully

 
 

(Dr. Padma Mahanti)
Dy. Inspector General of Forests (C)
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Digitally Signed by : PADMA MAHANTI
Deputy Inspector General of Forest, IRO

Date: 24/01/2025

Signature Not Verified
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